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               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s).1188/2026

ANJALI BHARDWAJ & ANR.                             Petitioner(s)

                                VERSUS

ELECTION COMMISSION OF INDIA & ANR.                Respondent(s)

Date : 22-09-2026 This petition was called on for hearing today.

CORAM :  HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE JOYMALYA BAGCHI
         HON'BLE MRS. JUSTICE V. MOHANA

For Petitioner(s) :Mr. Prashant Bhushan, AOR
                   Ms. Neha Rathi, Adv.
                   Ms. Kajal Giri, Adv.
                   Ms. Somya Kumari, Adv.
                   Mr. Prateek Yadav, Adv.
                                      
For Respondent(s) :Mr. Dama Seshadri Naidu, SR. Adv.
For ECI            Mr. Prateek Kumar, AOR
                   Mr. Deepak Sharma, Adv.
                   Mr. Devansh Rai, Adv.
                   Mr. Simran Parmar, Adv.
                   Ms. Shriya Jadhav, Adv. 

          UPON hearing the counsel the Court made the following
                             O R D E R

1. Issue notice, returnable on 30.10.2026.

2. Mr.  Prateek  Kumar,  AOR,  accepts  notice  on  behalf  of

respondents.

3. Let the first status report with respect to the initiatives

and steps taken so far be filed.

(ARJUN BISHT)                              (PREETHI DILEEP KUMAR)
ASTT. REGISTRAR-cum-PS                        DY. REGISTRAR
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